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18M hrs.
GRAINS BOARD BILL*

SHRI YADVENDRA. DUTTA 
(Jaunpur): I beg to move for leave 
to introduce a Bill to provide for 
establishment of an autonomous 
Board for fixation oi minimum prices 
every year of all the agricultural 
commodities in the nature qf food* 
grains and for matters connerte.3 
therewith.

MR. CHAIRMAN: The question is:
“That leave be granted to intro­

duce a Bill to provide for establish­
ment of an autonomous Board tor 
fixation of minimum prices every 
year of all the agricultural com­
modities in the nature of foodgrains 
and for matters sconnected there­
with.”

> The motion was adopted.
SHRI YADVENDRA DUTT: I in­

troduce the Bill.

18.W hrs

BACKWARD AREAS DEVELOP­
MENT BOARD BILL*

SHRI YADVENDRA DUTT (Jaun­
pur): I beg to move lor leave to 
introduce a Bill to provide for the 
establishment of an autonomous Board 
for all-sided development of all 
economically backward areas of the 
country.

MR. CHAIRMAN: The question is:
“That leave be granted to intro* 

duce a Bill to provide for the esta­
blishment of an autonomous Board 
for all-sided development of all 
economically backward areas of the 
country.”

The motion was adopted.

SHRI YADVENDRA DUTT: I in­
troduce the Bill.

181 hrs.

ANTI-ESPIONAGE BILL*

SHRI YADVENDRA DUTT (Jaun­
pur): I beg to move for leave to 
introduce a Bill to provide for capi­
tal punishment to spies for espionage 
in India and their summary trial.

MR. CHAIRMAN: The question is:
“That leave be granted to intro­

duce a Bill to provide for capital 
punishment to spies for espionage 
in India and their summary trial.”

The motion was adopted.

SHRI YADVENDRA DUTT: I in­
troduce the Bill
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